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0.11.96 1 	 Learned counsel Mr M.K. 
Choudhury for the applicant. Learned 

Addl. C.G.S.C. Mr A.K. Choudhur 

for the respondents. 

,' 	
0 	

This 	application 	has 	been 

-. 

''.t 	
, 

submitted by the applicant, Shri Chabin 

• 	 .. 	

. 	 Medhi, against the order of transfer 

vi ~d

t 1  

5)7 	
No.A-220 12/1 /96-SI(A) dated 28.8.1996 
(Annexure-2) transferring him from 

A.I.R. Guwahati to A.I.R., Haflong. 

• Heard the counsel of the parties for 

admission and perused the contents 

of the application and the • reliefs 

sought. The Director General, All 
India Radio, New Delhi, had by the 

telegram conveyed by the memorandum 

No.4/9/77S1(A) dated 1.10.1996 (Annex-

ure-4), stated that the representation 

of the applicant had been considered 

and rejected. The applicant on. the 

other hand has submitted that he 

had never submitted any representation 

against the impugned transfer order 
earlier than the representation dated 

1 5.11.1996. It is also seen that after 
I 	 I 

the 	representation 	dated 	5.11.1996 

a telegram from the Director General, 
received in A.1.R., New Delhi, was  

/ 	
0 



O.A.No.272/96 	 ' 

22.11.96 

the office of the Station Director, 

Akashvani, Guwahati, respondent No.4, 

on 15.11.1996 stating that the applicant 

should be relieved forthwith positively 

before 20th and to report compliance. 

In this telegram no reference has 

been made to the representation dated 

5.11.1996 stated to have been submitted 

by the applicant and there is no men-

tioñ that his representation had been 

diposed of by the Director General. 

After considering the submission of 

• the counsel for the parties and perusal 

of the application I consider that 

this application needs not be admitted 

at this stage, but that it should be 

disposed of with certain directions. 

The application is, therefore, disposed 

ofwith a direction to the applicant 

to submit a representation afresh 

to the Director General, All India 

Radio,' Akashvani Bhavan, New Delhi, 

respondent No.2, giving details of 

his grievances and difficulties regarding 

his transfer within 5 days from today 

through proper channel. It is further 

directed that the respondent No.2 

shall dispose of the representation 

of the applicant, if any, submitted 

before him within 10 days from the 

date of receipt of the representation 

by him by a speaking order. The appli-

cant is at liberty to approach this 

Tribunal again in the matter if he 

is still aggrieved with the order of 

respondent No.2. 

After hearing 	the counsel 

for the parties it is further directed 

that the respondents shall keep in 

abeyance the operation of the impugned 

order No.A-22012/1/96-SI(A) dated 

28.8.1996 in so far as it relates to 

the applicant and respondent No.6 



22.11,96 

O.A.No. 2 72/96 

cD rvv 

till the disposal of the representation, 

if any submitted by the applicant, 

by the Director General, All India 

Radio, New Delhi. 

The application is disposed 

of as above. No order as to costs. 

Copy of the order may be 

furnished to the counsel for the 

parties. 

Member-)'"/'  

nkm 
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0. A.No. 
- 	1 

BETWEEN 	 - 

hri Chabin Nedhi, 
Assistant Station Director, 
All India Radio, 
Guwahati. 	 - 

Ago  

AND 

The Iffijon of India, 
rresented by the Secretary 
to the Government of India, 
Ministry of Information & Broadcasting, 
New Delhi-i. 

The Director General, 
All India Radio, 
Akashvani Bhawan, 
Parliament Street, 
New Delhi-i. 

The Director General, 
Doordarshan, Mandi House, 
Copernicus Narg, 
New Delhi 1. 

4, The Station Director, 
All India Radio, Guwahati. 

Shri S. Krishnan, 
Dy. Director General (Programme), 
All India Radio, 
Akashvani Bhawan, 
New D1hj-1. 

6. Shri N.M. Bhuyan, 
Assistant Station Director, 
All India Radio, Haflong. 

	

... 	Resoondents 

Contd....  
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DETAILS OF?PLICA'1ON 

1. 

 

P . APTICULARS OF THE ORDER LT HIc 

E APPLICATION IS MADE 

The application is directed again the order 

of transfer dated 28.8.96 to the extent of transfer of he 

applicant from All India Radio, Guwahati to All India Radio, 

Haflong and also to the extent of transfer of the respondent 

No.6. The application is a.13D made,for a direction to the 

official respondnts for absorption of the appliGent in the 

Doordarshan Programme Management Cadre. 

2 • JU RI SDI CTI ON OF THE TRI BU PJ... 

The applicant declares that the subject matter 

of the instant application is within the jurisdiction of this 

Hon'ble Tribunal. 

3• LIMITATION 

The applicant futtler declares that the instant 

applicathtiOn has been filed wjthjfl the limitation period 

prescribed under Section 21 of the Administration Tribunals,Act 

1985. 

4. FACTS OF DiE CASE 

4.1 	That the is presently working in All India Radib, 

Guwahati as Assistant Station Director4 The aoplicant is 

born in the cadre of Indian Broadcasting (Programme) Services 

hereinafter referred to as the 18PS, in the Junior Time 

Scale. 

Cobtd. .. .P/3 0  
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4.2 	That All India Radio and Doordarshan are both 

under the Ministry of Information and Broadcasting.Although 

transfer takes place between the two media, the serVices of 

the 	ttr applica nt has in the meantime been born 

in the Doordarshan Programme Man agemen t/P roduction Cadre 

of 1BPS as will he evident from the communication dated 

16.5.95 issued by the Director Director (Administration 

of the Directorate General, Doordarshan, New Delhi enclosing 

the±ewith a seniority list of officers in Junior 	ime Scale 

of Doordarshan Programme Management Cadre of 1BPS. 

4.3. 	That in view of the aforesaid factual position 

the 'plicant was expectin,g his transfer and permanent 

absorption in the Doo rdarshan Programme Management/P rodu ction 

Cadre. 	The name of the applicant appears at Sl.No.40 of 

the 'list annexed to the aforesaid communication dated 16.5.95. 

A copy of the communication dated 16.5.95 is 

annexed hereto as 	 / 

4.4 	That the applicant joined as Programme Executive 

under the Ministry of Infrmation and Broadcasting way back 

n 24.9.77. His initial posting was at All India Radio,Guwahati 

and thereafter he is serving in many difficult stations 

of the North East Region and elsewhere. For instance, the 

applicant served in Dibrugarh which is treated as difficult. 

station, Shillong and also Gangtok in Sikkim which is also 

considered to be a very difficult station. Subsequently, 

the applicant was posted at Guwahati and he joined at All 

India Radio, Guwahati on 6.12.93. Although the aoplican t 

Contd .... P/4. 
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is presently workinq in All India Raoio, Oiwahatj.As 

already indicated hereinabove, he has in the meantime been 

absorbed in the Progrnme Management Cadre of Doordarshan 

and he was expecting his absorption in the Doordarshan. 

It is pertinent to mention here that the applicant is entitled 

to certan privileges and protections as has been laid down 

in the Presidential Cirilar dated 18.4.83 givinq some 

special benefits to persons who have been serving in the 

North East Region, 

	

4.5 	That the applicant states that by an order dated 

28.8.96, he has been sought to be transferred from Guwahati 

to All India Radio, Haflong. By the same order, the respondent 

NQ •  6 has been sought to be transferred from Haflong and posted 

at All India Radio, Q2wahati in place of the applicant. The 

said transfer order also indicates that the respondents Zx' 

No. 6 will not be entitled for T.A /D.A. etc. since his 

transfer has been done on request. 

A copy of the aforesaid order of transfer dated 

28.8.96 is annexed hereto as ANNEXtJRF2. 

	

4.6 	That the applictt states that although he is 

aware of the fact that transfer is a condition of service 

and that a person cannot claim to be posted at a particular 

station perpetually. The aforesaid order dated 28.8.96 

came as a shock and surprise to the applicant in view of the 

fact that he is the juniormost of I1S in Junior Time Scale 

as regards length of service in a particular station inasmuch 

as the other Asst.t. Station Directors posted in Guwahati 

Contd.. .P/5. 
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who nave served for longer period than that of the applicant. 

Furthermore, there were persons in other statizns in the 

N.E. Region who have been posted at a particular station 

for much longer years than that of the applicant. While those 

pet Sons x1oa kxxx huma have not been di sturbed, the appli c t 

has been sought to he transferred out only to accommodate the 

respondent No. 6 whthch is evident from the Znexure-2 order 

itself. The anguish of the applicatt was further aggravated 

by the fact that the respondent No'. 6 has been posted at 

Haflong only for about a yearw1ien he has been sought to 

be accommodated at Guwahati to the detriment and disadvantage 

of the p1icant. The applicnt has been singled out for 

iscriminatory treatment to accommodate the raondent No. 6 

when there were other persons who have served for longer 

period than the applicant at aiwahati. The cortarative chart 

of tenure of posting in Guwahati of the Asstt. Station 

Directors are given below 

Name of thg off 

Shri Khagen Mahanta, 

Shti Debendra Nath 
Basumatary 

The app1icant  

Serving in Guwahati since 

7.7.96 as Staff Artist and 

2.6.93 till date as Asstt. 

5ttjon Director. 

5.7.93 as Asstt.StatiorL Director 

12,Y 	6.12.93. 

Further one Shri L.Ch. Sailo, Asstt. Station Director has been 

serving at AllIndia Radio, Shil ong since 1976 and one Shri 

T. Dhondup, Asstt. Station Director has been serving at 

Tawang Station since 1979. These persons have not been 

Contd. . . .P/6. 
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disturbed whereas the applicant has been sought to be 

transferred to accommodate thm Shri M.K. Bhuyan who has 

served at Haflong for only about a year and who has made 

a request for transfer to Q.iwahati as will be evident from 

the aforesaid order dated 28.8.96. He met the Station 

Director, All India 1adio, Guwahati making a request that 

his release may be deferred in view of the ailment of the 

plicaflt as well as of his wife. Be i't stated here that 

that the applicaxtt is a patient of chronic heppatitis 

and is under constant medial ± care. The app]Lcant is also 

to get his ailment followed up at regular intervals for 

assessment of his cardiac status. It is also pertinent to 

mention here that the wife of the applicant has been suffering 

from Gynaechological ailment for quite some time now and 

she may need hospitaliation and surgery treaent at any 

time. The Gauhati Medical College Hospital has also issued 

a certificate dated 25.10,96 indicating that the wife of the 

applicant needs constant attendance by husband. The case 

of the applicant'S ailit has also been referred to Appollo 

J4apital, Madras by the Director of Health Services, Assam 

by a memorandum dated 19.7.95. 

Copies of the medical certificates are annexed 

hereto as NNEXJRE3A, 33 and 30. 

4.7 	That the reondent No. 4 assured the applicant 

that he will not be released till the medical treatment of 

the app.icant and his wife gets stabled and he also stated 

that since the transfer order indicated that the respondent 

No. 6 will relinquish the charge of his post only after 

Contd.... .P/7. 
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his substitute takes: over, there will not be any difficulty 

in postponing the release of the applicant. Being situated 

thus, the applicant did not make any representation against 

the order of transfer although the fact remains that the 

epplicant has been singled out for differential treatment to 

accommodate the respondent No. 6 who is a blue eyed boy of the 

respondent No.5. Be it stated here that the respondent No. 5 

is the authority to decide the matter of transfer of IS 

officers through out the country and it is only becu se of 

his undue favour bestowed on the resoondent No. 6 that the 

applicant has been sought to be made to suffer. 

4.8 	That the epplicant was shocked when be came to 

know of a telegram dated 1.1096 issued by the respondent No.2 

whereby the representation of the applicant has been 

puroortedly rejected. A post copy of the aforesaid telegram 

dated 1.1096 is annexed hereto as NEXtJRE- 4. 

4 0 9 	That the epplicant states that he never made a 

repr2sen ation before the authority to consider the stay 

or cance]lation of his order of transfer ; 
but notwithstanding 

the ftthat he made any representation, the aforesaid 

telegram dated 1.1096 purports to consider the representation 

which wa never filed, the repre:entatiofl has been rejected. 

By the 

Itlegram  

id communication, the Station Director, All India, 

adio,wahati has been directed to release the epplic an t 

imrnedia ly  with  instruction to report for duty at Haflong. 

It is a o curious to note that the copy of the post copy 

of the 	has been endorsed to Shti M.K. Bhuyan, the 

respon 
	t No,6. 

ContcL.. ..P/8 
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4,10 	That thereafter two telegrams were issued/received 

on the same date from the Directorate General, A.I.R. whereby 

it has been directed to confirm whether the spplicant has 

been released and ±o if not relieved, it was directed to 

relieve him positively by first November. By the second 

1 

	

	 telegram the Station Director, A.I.R. Guwahati was requested 

to relieve the applicant immediately and to report.corrpliance. 

Copies of the aforesaid telegrams which were 

received at A.I.R. Guwahati on 1.10.96 are 

armexed hereto as 1NEXJRES-5 and 6. 

4.11 	That the spplicant states that from the aforesaid 

facts, it will he clear that there was an unholy haste and 

pressure from the Directorate to releasa the plicant.. As 

already stated hereinabove, the respondent No. 6 - Shri S. 

Krishnan is the authority who decides the matter of transfer 

at the Directorate General, All India Radio and it only 

because of his undue favour to the respondent No. 6 that 

the appl.icant has been sought to be transferred out and 

pressures have been mounted on the Station Director, A.I.R. 

• 

	

	 Guwahati to release the applicnt. The respondent No. 5 has 

bestowed undue favour to the respondent No. 6 to much 
-• 	 4 

inconvenience of the spplicant which is required to be 

scrutinised by this Hon'ble Tribunal in order to ensure that 

the applicant is not dealt with ± 	 arbitrarily 

and with crice. It is apparent and clear that the transfer 

of the applican.t and the respondent NQ  6 are not in the 

public interest. •The transfer of Shri Bhuyan is only on his 

Contd.. . .P/9. 
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personal recjuest and no Public interest can be assigned 

or attributed to his transfer to Guwahati. The applicant 

has no objection in accommodating a particular persOn in 

a particulir station but while going to give such benefit 

to respondent No. 6, the respondents ought. to have taken 

into cOnsideration the coarative hardship to the person/ 

persons who would be affected while accommodating the 

resondnt No.62. As already stated hereinabove, there are 

two persons in Guwaha.ti who have served as A.S.D. for longer 

term than the applicant and therefore therecannot be any 

earthly reason as to why the applicant should be picked up 

for differential treatment while the other persons who have 

served for longer term at Qiwahati should rmt be touched. 

Malafjde is the foundation of the order of transfer of the 

applicant and the respondent No. 5 is the person 	 hxx  

is in colourable exercise of power issued the order of 

transfer to the great detriment of the applicant 	It is 

thus a case where Your Lordships would be pleased to pierce 

the veil and bring to •light the circumstances responsible 

for metting out the differential treatment to the applicant. 

4.12 	That the applicant states that as already stated 

hereinabove, he hasP already served in difficult stations 

for long years,xazh as such he requires some benevolent 

consideration more so when both the applicant as well as his 

wife are undergoing treatment and when at Ha±long there will 

not be appropriate treatment for the ailment which the 

applicant and his wife are suffering. This n'ble Tribunal 

will also consider the fact as to why Shri Khagen Mahanta 

who has been serving continuously in Gudahati since 7.7.76 

Contd....P/1O. 	. 
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(as staff artist ±x upto 21.6.93 and as A.S.D. thereafter 

till date) has not been disturbed while the applicant 

who hxx xxky mqKix is yet to complete his tenure of three 

years in Guwahati has been sought to he disturbed. This 

Hon'ble Tribune], would also consider as to why the respondent 

No. 6 who has not even completed a year, not to speak of 

his tenure at Halong has been sought to be.accommodate-d at 

Guwahati at the cost of the applicant. 

	

4.13 	That being faced with such a situation, the 

aopiicant made a representation dated 5.11.96 to consider 

his case sympathetically and to stay his transfer order 

for atleast another six months. 

A copy of the aforesaid rx representation 

dated 5.11.96 is annexed hereto as ANNEXURE-.7. 

The applicant craves leave of this I-nhle Tribunal 

to xz treat the rep resentatin ofthe applicant as a part 

of this epplication. In order to avoid repeatition the 

applicant has not made the stqtements which are urged as 

grounds in the representation. 

	

4.14 	That the applicant states that till date his 

representation has not been considered or disposed of. 

However, in the meantime, another telegram has been issued 

by the Directorate asking the respondent No. 4 to confirm 

whether the epplicant has been released and if not why. 

It is further directed that the applicamt should be 

relieved forthwith postively before 20th of November. 

IJIL 	 JL.-' i4t 	4- rrLQ 	9 'i-i 

Contd.....P/11, 
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A copz of the aforesaid telegram is annexed 

hereto as ANNEXURE8. 

4.15 	That in view of the aforesaid facts, an extreme 

urgencyexists in the matter and immediate interference 

of this Hon'ble Tribunal is called for. 

5, GROUNDS FORRELIEF WITH LEGj PROVISIO S 

5.1 	Sbr that the anplicant having been borne in the 

cadre of Door darshan, the respondent No.  2 ought tKa not to 

have transferred the anplicant without All India Radio and 

it was only with the concurrence of the respondent NO,  3 

that the order could have been passed.iflce the order of 
not 

transfer hasLbeen passed with concurrence with the respondent 

No. 3, it cannot stand and is liable to be set aside and 

c1uashed. 

5.2 	For that the transfer of the R±*t±EX applicant 

having nt been made in public interest and having been made 

only to accommodate the rasp udent NO. 6 giving him undue 

favour, the same cannot stand the test of judicial scrutiny 

5 • 3 	Fo r that mal a fi de i s the foun dati on of the 0 r de r 

or transfer and the spplicant has been singled out for 

discriminatory treatment. 

5,4 	For that the spplicant and his wife being under 

constant medical care im his case need to be considered with 

benevolence by the respondents and he is atleast entitled to 

a consideration of his rentesentatiOn id made on 5e11.96• 

Contd. . .P/12. 
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5.5 	For that the applicant did not make any 

rapresentation before iSSUanCe of the telegram dated 

1.10.96 speaks volume aboutt the malafide intention and the 

espondentNo. 5 being the authority to issue the orders of 

transfer, his version of the matter is required to be 

examined by his HoiYhle Tribunal before the ± order of 

zmzpaa transfer in respect of the applicant and the 

respondent No. 6 are caIried out. 

	

5.6 	For that there is violatiOn of Articles 14 and 16 

of the constitution of India inasmuch as while the Assistant 

Station Directorz senior in the station has not been 

disturbed, the applicant has been, sought to be transferred 

out thereby insgling out for differential treatment. 

	

5.7 	For that the transfer order having not been ma-e - 

in the pUblic interest and only to accommodate the respondent 

No 6, same cannot be allowed to stand to the detriment 

of the app licant. 

	

5,8 	For that therewas no occasion to transfer the 

applicant except with intention of malafide and the same 

is not sustainale and liable to be set aside and quashed. 

5.9 For that the applicant cannot be victimised 

for the purpose of acmmodating the respondent No.6. 

5.10 For that in any view of the matter, 	the impued 

order is liable to be set aside and quashed. 

Contd. .. .P/13. 
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6, DETAILS OF REMEDIES EXHAUSTE 

The spplicant submitted his representation ; but 

the same 'has not been disposed of. As such, he does not have 

any alternative but to approach this Hon'ble Tribunal. 

7. MATTERS NOT PREVIOUSLY FILED OR PENDING 

BEFORE ?Y OTHER OOURT 

The applict declareJ that he has not made any 

spplication, writ petition or suit regarding the subject 

matter of the instant spplication before tny other authority 

and/or Court or any other Bench of this Hon'ble Tribunal 

nor any such spplication, writ petition or suit is pending 

before any of them. 

B. RELIEFS SOUGHT : 

In view of the facts and circumstances narrated 

above, the applicant prays for the following reliefs : 

TO set aside and quash the order NO.220 12/1/96_SI( 

dated 28.8.96 to the extent thm it concerns the 

spplicant and the resondeflt No.6. 

To direct the respondents not to transfer the applicant 

from his present place of posting till he is absorbed 

in Doordarshan Programme Management Cadre. 

To direct the official respondents to absorb the 
P rograiPIfle 

the spplicaflt in Doordarhafl/Management Cadre. 

Cost of the amplicatiOn 

Contd, . .P/14. 
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(v Any other relief or reliefs to which the applicant 

is entitled under the facts and circumstances of the 

case. 

9 INTERIM ORDER PRAYED FOR 

Pnding disposal of the applicatiofl the oation 

of the irrtouaned order dated 28.8.96 (Thnexure-2) may be stayed 

to the extent it concerns the a  pplicant and the respondent 

No,6. 

10. . . . . . . 

The application is filed through Advocate. 

11, PARTICUI4ARS OF THE I.P.O. 	: 

IPO LW. 	: 

Date 	 : 	21Ji '7 
Payable at 	Guwahati. 

12. LISTOF CLOSURES 

As stated in the Index. 

Verificatiofl... •, 

~r' 
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VEIICAT10.j. 

I, Shri Chabin Medhi, Assistant Station Director, 

All India Radio, Guwahati, the zplicant do heteby verify 

and state that the statements made in the accoapaflyiflg 

• 	 application in paragraphs 1 to 4 and 6 to 12 are true to 

• 	 my Jmowldge ; thcs e made in paragraph 5 are true to my 

legal advice and I have not suppressed any material 

fact. 

- 	 And I sign this verification on this the 21st 

day of November 1996 atwahati. 
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i,NNExuPEIj 

GOVER1EL O 1NI)IA 
DIRECT@rJ.TE GENEfLL:DOORPSHA: 
DO€RDAPSSHAN BHK'AN :NEW DELHI - 

NO 	11O19/21/94s.IIIAt 	
DATL 	16.5.95 

	

Qiicr 	ODUM 

	

The draft sen5 - rity list in rcs- 	cf 	ficers 
in the Junior Time Scale of Dcrdrsher Prcr- ---e 	naciemni-j 
Producjion Cadre of IB(P)S as received frc,7 	inisLr-.r 
of I&B is enclosed. 

2. 	The list rny he ciriated amonc 	t.a Cfficers of the Cadre at your Xendra in recard to cor:tes of the 
Particulars/details given i - in and furnish hair objection(s) 
i.f any in duplicate ao.st the discrepncia atc., to the 
underignod latest by 	 1005. 

	

cf 	uc 

z. 	REC 

• 	
Director, 
Tj:-~' rshIendra, 

I 	 j R 

kC 

Vcte, 	U 

/ 



51. 

N3. 

Seniority list of officers in JUNIOR TINE 
E3oRDAR3HAN PR0GRAj 	NAGZVNT 

- 	 as on 	01.05.95 

- 

Date of 	Whether 	Late of apptt. 
girth 	SC/ST 	in the Dresnt 

crade 

2 	 3 	 4 	 5 

SCALE 	(Rs.2200-4000) 	of 
CADRE OF 19(P) s 	 V 

Sanctioned Strength : 78(87_9*) 
X*posts abolished 	der 10% cutX 

Whether 	UPSC r2ference N 	 Renrks 
Confirmed 	and Date 

- - 
	S 

6 	 7 	 8 

01. 5. Prince Jai Singh 05.03.38 -- 	 29.08.82 -Yes 	(a)F.1/19(4)/39-AII 
dated 09.09.88 

(b)F.4/?9(2)/9?-Au.I:i 
dated 26.11,91 

C2. ant. V. Rrnani Sanwal 06.09.41 -- 	 31.01.90 -- 	(a)F.1/19(22)/89-u.:II 
dated 15.05.90 

(b)F.4/19(2)/91-AU.I:: 
dated 26.11.91 

03. 1:-i. Mchd.Asirnof Lone 22.06.48 -- 	 14.02.90 -do- 

04. lh. 	s.:. Dscupta 20.0.41 -- 	 31.01.9Q -- 	 -do- 

 rt, 	Gupta 15. 11.49 -- 	 31.01.90 -- 	(a)F.1/19(22)/99-Au,III 
dated 15.05.90 

(b)F.4/19(2)/91-Au.I:I 
dated26.11.91 

 s. .Saba Zaidj 01.01.52 15.02.90 - - 	(a) F. 1/1922)/89-AU.:II 
Dated 15.05.90 

dated 26,11.91 - 	- 

Cont,2/- 
Q4 	Q-iW ° c 

- 
.- : 

- 
- 



.4 	.. i1\C.J 

Shri Rarna3çap .. 	 -. 

10 I(um Sehzadi Simon 

 Sb. Raij an  

 5h S.V. 

i- 13. Sb. .Ra-ijç 

Sb. S. Vidyrthi 

Sb.. 

Fe1/203/'_,jt 	12.03.91 
F.4/19()9_Aj,6 Dtd.24.•O1g5 

10 

(a)r.1/19(22 )/89-Aa.III Dtd.15,05.90 

6 
-. 	

.: 

Sr .. 	 .---.---- 

J.t/ 	sc 09.11.90 	-- 

- .... C505,5 04.04. 	-- 
15.- 04.48 	.-- 

. 	 31.01.90 	-- 

26.07.52 	-- 12r02.90 	-- 

02--39 310790 	Yos 

13.07.37 71O.eg 	Ye& 

08. 49--  .
29.11.90 

15.07.38 	-- 30.07.9 

20.10.48 	-- 29.05.91 

0.03.44 	ST 29.06.91 	-- 

-- 61.07.91 	-- 
0.12.47 	ST 30.09.01 	-- 
31.12.47  
09.03,52 	

-- 2.607.91 	-- 

-- 2-?. 05 . 92 	 - 

21. 	;.3 	-- 29,06.91 	-- 

(a) F. 1/19 U.III Dtd.O8.Og8g (b 	. 4/19 ( 2 )/91_AU.Iii Dtd.26, 11.91 
F. 1 /19( 2 0/87AU III 
F.4119(2)/9l_Au. lIT Dtd.26. 11,91 

(a) P. 1/203,'90.R. Iv Dtd, 12. 03.91 
( 	F.4/19(i)9AU.6 Dtd.24.01.95 

(a) F. 1/19(22)/89_Au.III Dtd,15,0590 
() F..4/1g(2)/gi._AU.III Dtd. 26,1.g 

F.1/1(22.)/9QAu±II Dtd.1 4  0591 P. 4/19(l)92.5 Dtd.24.0105 

-do-

- do- 

- 

-do- 
F.i/e7/91..iv Dtd. 20.02.92 
F.4,t19 (1)/92-i.6 Dtd.24.01.9-5 

P-1/19(22)/9cJ.Iii Itd.14.05.91 
F. 4/19(1)/92-AU.5 Dtd.24.01.95 

Sb. BT. Sha-2 

Sb. ?:.j. s±0 
Sb. I:ob,A.p Kha 
Sb. 	 Rivi 
Sb. 	T Psaina 

2L Sb. t. 21vey 

Sb. Y 	Faxnavat 

23. Sb. Z.K. Ti-ari 

gvL 1  '2U 



19 
- 	

- 3 

- 

3 	4 	5 	 6 	 7 	 8 

A 	 ---- 	 - c &' 	-- 	2.06.92 	-- 	(a) F.1/87/91-R.V Dtd.20. 02.92 
Sb. - - 	------ 	

-. 	 (b) p.4/19(1)/92-AU.6 	d.24.01.95 

2 	Sb ' ' 	 36.33 	-- 	16.07.91 	-- 	 (a) .1/19(22)/9C_AU. III Dtd, 1 4.05.91 

(b)F.4/19(1)/92-AU.6 Dtd.24.01,95 

25. SL. :c 	 4.3•49 	-- 	18.05.92 	 (a) '.1/87/91-R.L1  Dtd.20. 02.92 
(b) F.4,/19(1)/92-AU.6.  Dt.24.01.g5 

>'27 . Dr. 	 si---- 	:5.24.52 	-- 	09. 07.93 	-- 	 -do- 

28 	5h -=- 	-- 	 - :.02.40 	-- 	28.07.91 	-- 	 (a) P.1/19(22)/9-J.11i Dte.14.05.91 

- 	 (b) F.4/19(1)/92J.6 Dt.24. 01.95 

2° 	Sb 	- -- --a ; aTi C508.52 -- 	26.09.91 	-- 	 (a)F.1/87/91-R.Dtd..20eO2.92 - 	-. 	 - 	
- 	 (h) F.4/l9(1)/92U.. Dtd.24.c1.95 

' 30. Sb. S.5 	a 	 6.53 	-- 	 30.05.92 	-- 	 -do- 

Sb. 	.:-:.7 	 F. 1/19(22)/9U.III Dtd.i4.Q5,9 
(b) F.4/1$(1)/92AU.6  Dtd24.Q1.95 

S'. 	 :s.4.61 	-- 	30.07.92 	-- 	 (a) p.1/'87/9i_R.VDt.2 0 0292 - 	 - 	
(b) F.4/19(1)/92A 	Dtd.24.0i.95 

Sb. ieiirer S. 	 :0.05.51 	-- 	 19.05.92 	-- 	 -do- 

Sb. Gov 	LaO 	:0,07.47 	-- 	 30. 10.91 -- 	(a) F.1/19(22)/9AtJ.iiI Dtd.14,05,91 
(b) F.4/19(1)/920.6 fltd..24. 01.95 

Sb, ?.K 	 ?,01.46 	-- 	15.07.91 	-- 	 -do- 

Sb. 3.0 	 :3.c•I.50 	-- 	 19.09.91 	-- 	 -do- 

37.0.12.50 	-- 	13.05.92 	 (a) F.1/87/91-R.Dtd,20,Q2.92 
(b) F.4/19(1)/92.U.6 Dtd.24.01.95 

38. Sb. Sh&-  - 
 

 2.05.52 	-- 	31,07.91 	-- 	 (a) F.1/19(22)/9U.III Dtd,14.05,91 
)b) F.4/19(1)/92J.S Dtd.24Qi,95 



k 1 

39 5h, P.K. SubF  sal 20.10.61. 24.03,93  1/87/91_R.fl7  
 Sh. Chabn 12.Og,49 

(b) 
Dt 	20.0292 

F.41119(1)/92_AU.6 Dtd.24.019 
• 

16,07.91 

(b) 
F1/1g(22)/90_;uiii 	t.14,0591 

 Dr R.B. Bhncar 01.01,51 S 11.10.93 
F.4/19(1)/92_AU.6 Dtd.24,o1.95 

(a) F.1/87/91_R. IV Dtd,20.02.9 
42, Sh. D.. Bsuaz 16,04.57 3  26.06.92 	

-- 

(b) P.4/19(1)/92U.6 Dtd.24,Ol,95 

 Sh. S.c. Baja 24.07.49 S 
do- 

 Sh. A.C. 05.01,41 
14.05.92 	

- 
05.08.91 

() 
F.1/19(22)/oOAU III Dt 	14.05.91 F.4/1g(1)/92_AU.6 45, Srnt. u3ta 06.03.42 4 0207,9 	

--  

Dta.24.01.95 

46. Shri 1vIchd. Shajc OZ.1O.47 H 05.08.91 
-do- 

• 

-do- 

***.r*.•************ 
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 7 ninoit of 	NDA rtDO Gover  

Directorate Gdrieral :A1l 

-.,---- 'i>•-1lI 1 
!'Jcw Delhi, 	.IecL -U)e 213.0,9( 

OiJ flW 	— S'I 	Li 
The followi.ig transfrs in JTS of IB(P)S are hereby 

ordered with imtiedia -Le cffect:- 

S • No. 	Na me 	 Fr TO 
1.. 	Dr. R. P. Mishra, 	. 	AIR, Luckiiow 	AIR, Obra 

(instead of AIR Rnchj) 
2, Shri Bhoop Singh 
3. Shri S. Chkraborty 
4, Smt. Nctyyar Sadru:Jdin 
5. Shri M.K. 	Bhuyn, 
6 4  Shri Chbin Mehdi 

AIR,Jullundhar 	AIR,Agra 
AIR, i3hawani Pat1ia AIR Cutback 
AIR, Uw Doihi 	AIR, Bhwa iii P&t -w 
AIR, I-Ia flong 	AIR, Gauh2ti 
AIR,Gauhti 	AIR,I-1erlong 

2. 	Shri M.K.I3huyan, i-J will hoviovr, not be entitled for 
any TA/DA etc since his transfcrh --  ben done on request. 

3 • 	Shri S. K. Chakraborty and !'i f1.K. Bhuyn SDs will 
relinquish the charge of their 	 roceod to join their 
new asignrnents only nfber -Lhjr substitutes take over. 

Dy. Dir:::ctor of ithninistrtion(P) 
S 	 S 	 fr Director General. 

Copy to :— 
I • Off icor8 concur-ied. 	 / 
2 , 	D/3 	iJLL 	i.dJc kn ovv/ 	,'ü/J uJJ.0 	'h- 	j,'Ih wfLt. 	t.vi/ 

- (I U tLw k/to w U e;L I u/I I tL or /ft- U .i 
• 	/OJfLJn) 	Mi. aL iiJ, 	-(1iL )1u.i il , j , Nw DuIhi, 

4• PS to UG/LL)G /IJ ir(i ai; itj 	bUlO 
, M :Lriittry of 10.13,  ( Sh 	kjj .'y  
• vi.ji;L•'ic 	$I)OtIOfl4'._J.J.I 	0Ct3i, It%J,1t, 

7 • Th' Pro c;id - rib I. 	 C/o 'J1S, 	IJt, Niw 
Ci 	1(roonn]. fib 	of Lfti off ic or u coi'Y ri (.I 
9 • (3 u ;' ci f :11 o 

Spre copies - 20 
	 - - i 

for 

- 

-r 

tsst-t Stat 
f rector P  or Station Director.  



/ 	22- 
741 

FSM1. 
LJRDERSQF THE. DIRE.CTDR OF HL\LTHSLRVIC:::/5Mf1;;GUWPIli\T'6. 

No, HSG/,A,.1l,/22t93/ 3le 	Datid Gwhti,the 197-9 

Shrl/3iit/t/D .  Chakiln Medhi, Aaatt0 Station Director, 

• 	

., 

 

All-India. Radio Quwah-3o 	. 	 . ... . . 

is all oljo ci to undergo the neces ary medical e>' am uiati on and 

,,.treatment.t the psl1,:B,sptta),..M3d3..;.... -.---.- 	 .. 	— 

duo to his/ho/ ilthess fiom 
Chronic 

•_Hpat&ti.0.. 	 - 

n escort is allowed to accompany him/ho1 to and from 

P. Uhar. 

	

U Ir bu or ol' 1I al th IS or v icon .. 	n n 
HonyrobarijjLJ,jQtI.-.G 

19-7-95 
••1amON.. HSG/Apo11e//?/ 1,0ated Gui,jahatl,thu 

Copy r;Jrw6rded to - 

i) T:M.dica1 SuprintundOnt, . Apollo Hopita1. Madrno. 

station Uixoct,r,A].i- India 1adio, Guwahati-3' 

) hri Chiin Mdhi, Auøtt., &tatiQfl DireCtOr,A.I.R. Guwahatlo 

... -.-'. ........................ 
• 	

r 

	

S 	 •S 	
•'• 

	

ti 	I 

( 	
,1 	 • 

/ 	 i'., 	., . 	• 	..J 	. 
'.1 	 1•.• 

" S. 	 • 

	

-: 	' " •r 1. ..... 

• 	-.- 

Avcat. 

( \41U 
t. Diroctor of He1t. ServSce 

saw .......Or(jrabLr 1, ••G •u ih rti-ç 



Dn. MIHIR SAJKIA, M.D.. F,LC.A. (U.S.A.) 

* . lile)iine)h)lt ,q i)i:ltloIoqi;t 

,) 

Associrtn Pro!uor in Endocrinology 

lint, It 1)1 Mnditino 

C 	iillt it ' 

CknALi /L 

CIcJct • LAib 
• 	 • 

D 

• 	
&LA..UZtO 

olj  

• 	 . 	 • 

L 
i "• 	 . 

Nnl'nqii flo.,d 

	 rxui 	M' J 
Glolldilmli 

Cuwaliati70 I 003 

A cam 



Iw 

• 
LA I ,  

Gauhat IVietlical ColU(J0 flospitat 
GUWI 	the.... 	(P.' ,...l9 

CRFt LICNl) 

*(J 	
C/ 

	 cONC1 

... 1A. 
This is to ce rt.ify that 	hrI Smi.... 

was tre 	
/ out-door patiefl 

ated as an in.door 
in 	 .... 

of MLdlcal College hospital, Guwahati horn 
	

I 

to 	- - 
	 and was / is suffering ftofl 

i 	 _ 

	

e/She 	
for.. s/is advised to take. rest.. 	

d 	/ mths With 

effect fiorn 	
to 

Now e/ she Is ftt to resume 	
duUCS 

ntel signed Cou 	 . 	ob 	
Signatul e,..., .,.. 	•.. 	.•• ••••'. 

Sea' 

IA 



(I, 
ANNE IJRF.-4 

DIRECTORATE GENERAL ALL INDIA RADIO 

INDIAN POSTS & TELEGP1H DEPARTh1ENT 

INLAND TELEGR?M 

CLASS DME 	NO. 	OFFICE OF ORIGI14X DATE S.I. WORDS 

AKASHVANI 
GUNAHATI 

REPRESENTATION OF CI-IABIN MED} 	SD CONSIDERED AND REJECTED(.) 

RELIEVE FM IMMEDIATELY I TN INSTRUCTION 10 REPORT FOR DU' 

AT HAFLONG (.) REPORT COMPLIANCE (.). 

AIR GENERAL 
------------------------------------- 

(NOT TO BE TELEGRHED) 

No. 4/9/77_SI(A) 	New D1hi, tim dated 01.10.1996 

Sd/_ 

Dy. Director of Administration (n). 
For Director General 

GOVERNMENT OF INDIA 
DIRECTORATEGENERAL : ALL INDIA RADIO 

No 4/9/77_SI(A) 	New Delhi, dated 01.10.1996 

Copy forwarded by post in confirmation to 

1. Station Director, All India Radio, Ga.uhati for information 

and necessary action. Action taken report may please be 

sent for appraisal. 

2 Station Engineer, All India Radio, Haflona. 

3 Shri M.K. Bhuyan, Assistant Station Director, All India 
Radio, iaflong. 

4 Shri Chabin Medhi, Assistant Station Director, AIR, Guwahati 

for 	 necessary action. 

Sd/_ 

00 

fcaPt4  
*rM 0 00 

For Director General. 
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-J RE- =)~rl 

L(.ZC ECHCCEOO5 5EEB EGHABR 

x2:55cA 2728 NEWDELHI 30STE24 	 '• 

fASHVANi 
TAT ION DIRECTORS 
JL iNDIA RAD1O 

CHANDMARI GUWAHATJ. 781.003 

\A9HVANI.. 

LA$ERELIEVE SHRICHABIN MEDHIASDIMML1EL' U N D E R ORDEFWOF UANI f U 

i R HAFLONEI AND RE PORT COMPLIANCE , 4) 

AtRGENERAL • 

C 

[,NDCCDO253 DNDMSS2375 
WCAMSE1 1 i2 
FEHEDEO110 
N N N N • 

Att ed 



: 	 LArT J 
1 J To 

The l)irector General, 
( By name Shri T.S. Negi, DDA) 
All India Radio, Akashvani Bhavan, 
Parliament Street, 
New Delhi -110001 

Sir, 	 c. 

I with due deference woule like to lay before 

you the following few lines for favour of your kind 
considerations and congruent orders. 

That Sir, I have been under order of transfer 
vide Directorate letter No. A-22012/1/96-SI(A) dated 

28.3,96 and order No.45/96_SI(A) in the same capacity as 

Asstt. Station Director to AIR: Hafiorig. I have not however, 

sent any representation in this regard to the Directorate 

till date. But I am really shocked and surprised to receive 
a post copy ofthe telegram N.a. 4/9/77_sI(A) dated 1.10.96 
saying that my represent.tion was not considered and summarily 
rejected by the Directorate. It appears that to accommodate 
somebody I have ieen singled out lto "b .e pushed away and the 
whole process of my transfer order has been of malafide 

interest of some quarters at the Dirctorate. There are a 

few persons who are senior to me at Guwahati have already 

completed their tenures. But it is to be mentioned here that 

I have already served difficult Stations like Gangtok , 

Shillong and Dibrugarh for several years. Moreovér - I am 

a Chronic Hepatitis patient under treatment of Apollo Hospital 

Madras. I was advised by the Directorate of Health Services,Assarn 

Vide letter No. HSÜ/Apollo/22/93/5378 dated 19.7.95 for further 
treatment. ( Copy enclosed). I am also enclosing a copy of 

certificate of Dr. Mihir Saikta, Asstt. Professor ,Guwahati 

Medical college for regular assessment of my cardiac status. 

It is also to be mentioned here that my wife 
Smt. Kalpana Mcdlii has been suffering from 1'.U.fl with pelvic 

infection and she may need hospitalisation and surgical 

treatment and hence needs constant attention of myself. She 

was advised by the ittending Proressor, Guwnhiti. Nlt'dl.cal collere 

to take rest for six months till April, 1997. (copy enclosed). 

In view of the above facts I fervently request 

you to kindly look into the mattcr and consider my case 

sympathetically to stay my transfer order for atleast for 
another six months for which oct of your kindness I shall 
remain grateful to yoji. 

,lith regards, 	
Yours faitfuly, 

i.di oct. 




